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MINISTRY OF CULTURE
(ARCHAEOLOGICAL SURVEY OF INDIA)
NOTIFICATION

New Delhi, the 16™ February, 2026

S.0. 790(E).— Whereas, the Central Government is of the opinion that the ancient monument, as
specified in the site plan and schedule annexed hereto, is a monument of national importance;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 4 of the Ancient
Monuments and Archaeological Sites and Remains Act, 1958 (24 of 1958), the Central Government hereby
gives notice of its intention to declare the said ancient monument to be of national importance;

Any objection, to the declaration of the said ancient monument to be of national importance, may be
made within a period of two months from the date of issue of this notification, by any interested person in
the said ancient monument; to the Director General, Archaeological Survey of India, 24 Tilak Marg, New

Delhi-110001 (dg.asi@gov.in);

The objections, if any, received from any person with respect to this notification within the period so
specified shall be taken into consideration by the Central Government.


mailto:dg.asi@gov.in

[WTT II—&ve 3(ii)] ST 3T TSI ; STETETLOT

SITE PLAN OF SHIVA TEMPLE AT PALAMPET,
MULUGU DISTRICT, TELANGANA

04 00 04 08
METRES

SY.No. 382/1

i SHIVA TEMPLE
SY.No. 382/1/2

SY.No. 383

SY.No. 382/1

SY.No. 382/1/2

SY.No. 382/1/2

SY.No. 382/1

SY.No. 382/1/2 SY.No. 382/1/2

LIMIT OF MONUMENT ==« =+ o © o




THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

SCHEDULE
Revenue
Survey
number
Name of included Area
State District | Locality (in Ownership Boundaries
Monument | under
. Acre)
protection
Telangana | Mulugu | Palampet | Shiva Survey 0.275 | Archaeological | North:
Temple No. Acre Survey of India | Survey No.
382/1/2 382/1
(Part)
South:
Survey No.
382/1/2
East:
Canal
West:
Survey No.
382/1

Total Area | 0.275 Acre

[ F. No. T-19012/5/2024-M]
YADUBIR SINGH RAWAT, Dir. General
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